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When this matter is taken up f ar he9ring 

dyepadhyay, Id. counsel aprearing er the pBtUianer prays for with-

draualof this case 6y Ptling an a plication conceding that this 

Tribunal has no jurisdiction to en ertain thi CA. The contention of 

the id. counsel appearing for the respondents is also that this Tribu-

cial has no jurisdiction to enterta ci this ap ication, Under such 

circumstances the petitioner is a]. cued to withdrj this application. 

The application theref'ere stands dfspsed 
sfr Vo Qrder as to cests. 
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